
O.A,/586/87 

CONAM : Hon'ble Mr. P.H. Trivedi .. Vice Chairman 

Hon'ble Mr. P.M. Joshi 	.. Judicial member 

23/1j.987 

Mr. Y.N. Oza learned advocte for the applicnt 

end uT. J.D. Ajmera for the respondents present. Pending 

admission7  issue notice on the respondent. The case 

be adjourned to 26th November, 1987 for admission. Mr. 

Ajmera waives notice for respondent No. 1. 

P H Trivedi 
Vice Cheirman 

P M Joshi 
Judicial rrnber 

*Mogera 
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Corem : Han' ble II:. ?.H. Trivecli 	: Vice Chairman 

Hon'ble Mi.. P.M. Joshi 	Jusicial 1embcr 

26.sl.lS7 

Heard lerneci LCV)CLCS hr.i.J. Oza for ir .Y.0 .Oza 

nd hr.J.r.Ajldera for the apolicants and the respondents. 

es.Ajieera files his reply. Betahen on record. Ir.Oza 

stestnat the aplcants have Defl appoinLed for long 

perloos ana woric has bccn -caken'for the eosts ti.igher than 

those in which they i-iave been appoin cad and they era now 

sought to be trminted without giving any notice under 

Section 25 of the Infustrial Dispute Act. Aithouch no 

juosients of the Courts 6n hcited for showing that 

Dordarshan is an inaustry, sioc LaorzLarohen performs 

unctionsthich are or a comraerciai. nature anci. since. it 

does not have Lovc.reign :Eunctions of the tae it should 

be uroperly regarded as a industry and the applicants 

enjoy the status of workers arid should be orotected from 

termination without notice or coatpens a Lion in lieu thereof. 

Learned advocate for the respondents stat:s that thene is 

no basis for regarding Doorfarsean as 	industry en tee a 

ajoointeient has iSCOfl made in terms as an aIhoc and is souaht 

to ac torminatcI hecusa aersoes .ho have /u:arior claim 

arc availanle on reversion to it. after hearing the learned 

dcivoceccs we are not satisfied that boordershan has the 

status of ineustry and accrdingly benefit of Incus trial 

ipute ct is not applicable. The aipoitmet orderD  	elal 

state tfle period for which the a000intnents are made, end 

no notice for terminating fixed terre apeointxeents are 

necessary. 
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I-ir.Oaa liThee vcte er the ao1icants requests 

tuat Lhe 1xnpuncL ore: of termination whicn aie being CO 

be effective on 30th November, 1987 be stayeb as iu is 

intenóeb to bile an aoelicatjen in the Suereme Court. 

It is not nosfibie to ie interim relief on matters which 

ec aeciecbl not to ne admiutee. 

we eo not 	any :ierbt in ehe abmiesion 

05 	ciliCCC.iUIiL ann summariiy raj.cu  the same. 

(i-.H. brivadi) 
Vise Chairman 
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